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1THE PUNJAB PASSENGE TAXATION ACT, 195 mp GOOPS 

Punjab Act No. XVI of 1952. 

[lst September, 1952] 

[Received the assent of the Governor of the Punj 
30th August, 1952, and first published in Punjab Go 

ee Gazetted (Extraordinary) of Ist September, 

  — 

1 2 3 4 

  

Year | No. Short title Whether repealed or. affected by legislation 

  
  

1952 |XVI | The Punjab Passen- | Amended in part by Punjab Act XXI of 19528 
gers and Goods Amended in part by Punjab Act VI of 1953° 
Taxation Act, 1952} Amended in part by Punjab Act XIIIfof 1954° 

Amended in part by Punjab Act XVII of 1955° 
Amended in part by Punjab Act No. 4 of 1956* 

Extended to the territories, which immediately 
before the 1st November, 1956, were comp i 
in the State of Pepsu by Punjab Act 7 of 1957? 

Amended in part by Punjab Act 16 of 1957° 

Amended in part by Punjab Act 45 of 1957°           
1For Statement of Objects and Reasons, see Punjab Government Gazette (Extra- 

ordinary), 1952, page 542, for proceedings in Assembly, see Punjab Legislative Assem- 

bly Debates, 1952. Volume I, pages (18)39—(18) 80 and (19) 46—(19)57. 

3For Statement of Objects and Reasons, see Punjab Government Gazette (Extra- 

ordinary), 1952, page 1174, for proceedings in Assembly, see Punjab Legislative 

Assembly Debates, 1952. This Act repealed by the Punjab Ordinance No. II of 1952. 

This Act repeals the Punjab Passengers and Goods Taxation (Amendment) Ordi- 

nance, 1952. 

. ‘ects and Reasons, see Punjab Government Gazette (Extra: 
For Statement of Objects a b Government lative Assen 

ordinary), 1953, page 198, for proceedings in Assembly, 

bly and Council Debates, 1953. 

~ 4For Statement of Objects and Reasons, see Punjab 

ordinary), 1954, page 266, for proceedings in Assembly, 

Assembly and Council Debates, 1954. 

For j ons, see Punjab Government Gazette (Extra: 

ordinary), 1955, page aa, for an eedings in Se sembly, see Punjab Legislative 

Assembly and Council Debates, 1955. 

b Government Gazette (Extra- 
bjects and Reasons, see Punja zette 

or. dinars), 1966. pase or tor proceedings in Assembly, see Punjab Legislative 

Assembly Debates, 1956. 

“1For Statement of Objects and Reasons, 

ordinary), 1957, page 551. 

- *For Statement of Objects and Reasons, 

ordinary), 1957, page 752. 
*For Statement of Objects and Reasons, 

ordinary), 1957, page 1746. 

Government Gazette (Extra- 
see Punjab Legislative 

see Punjab Government Gazette (Extra- 

see Punjab Government Gazette (Extra- 

see Punjab Government Gazette (Extra:
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Whether repealed or affected by Icgislation Year} No, Short title 

<<< amp 

  
ed by Punjab Act No. 19 of 19581 

amend by Punjab Act No. 7 of 1963 
Amended by Punjab Act No. 9 of 1963? 
Amended by Punjab Act No. 33 of 1963¢ 
Amended by Punjab Act No. 25 of 1964 
Amended by Punjab Act No. 11 of 1965¢, 
Amended by the Punjab Reorganisation 
(Chandigarh) (Adaptation of Laws on 
State and Concurrent Subjects) Order 1968 _ 
Amended by Government of {India Notifj 
cation No.G.S.R. 253, dated the Ist February 
1969. 

  
  

An Act to provide for levying a tax on passengers and 
goods carried by road in certain motor vehicles. 

IT is hereby enacted as follows — 

tent ani oo =~, (1) This Act may be called the Punjab Passengers 
nencement. and Goods Taxation Act, 1952. 

(2) It shall extend to the whole of the [Union terri- 
tory of Chandigarh]. 

1950 It shall come into force on the first day of August, 

  

1For Statement of Objects and Reasons, see Punjab Government Gazette (Extra- Ordinary), 1958, page 450, 

*For Statement of Objects and Reasons, see Punjab Government Gazette Extra- ordinary), 1963, page 218, v m . 
"For Statement of Objects and Reasons, see Punjab Go e zette (Extra- ordinary), 1963, page 456, Jab Government Gazette ( 

“For, Statement of Objects and Reasons, see Pur tra- 
ordinary); 1983 ne aie » See Punjab Government Gazette (Extr 

“For Statement of Objects and Reasons . ordinary), 1964, pages 935-37, ns, see Punjab Government Gazette (Extra 

“For Statement of Obj ordinary), 1 965, oa 3 _ and Reasons, see Punjab Government Gazette (Extra- 
*Substituted for the words ‘State of Pyniab” : ' : ; Jab” by the Punjab Reorganisation (Chandigarh) (Adaptation of Law on State and Concurrent Subjects) order, 1968  
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2. In this Act, ut 
; less 

jin the subject or contittps 8 anything repugnant Definitions. 

a) ‘‘business” 
he t 

(a) gers - d pood: the business of carryin 
s by motor vehicles ; oe 

9 

(b) “Commissioner” issioner”? means the Exci 
Commissioner, TUnion Excise and Taxation 

Chandigarh]; 
. territory of 

c) “fare” 1 ) includes sums payable for a season 

tickect or in res he hi 
earn espect of the hire of a contract 

(d) “goods” include livestock, and i ; anythin i 

by a motor vehicle except ae pote ai 

oes not include the personal luggage of 

passengers travelling in the vehicles when such 

luggage 1s not charged for and the equipment 

ordinarily used with the vehicles; 

(e) “owner” means the owner of a motor vehicle 

in respect of which a permit has been granted 

or countersigned under the provisions of the 

Motor Vehicles Act, 1939, and includes (4) 

the holder of a permit in respect of such vehicle, 

(b) any person for the time being in charge 

of such vehicle, (c) any person responsible for 

the management of the place of business of 

such owner, (4) Government or a Corporation 

‘tuted under the Road Transport Cor- 

Act, 1950; 

(f) * assenger” means any person travelling in a 

ublic service vehicle, but shall not include the 

driver or the conductor or an employee of the 

owner of the vehicle. travelling 10 t 

discharge of his duties 10 conne 

vehicle; 

(g) “prescribed” 
means P 

under this Act; 

‘Punjab” 
the Punjab Reorganisat

ion 

puaiee oncurrent 
Subjects) Order, 1968. 

1Sybstituted
 for the word ‘ 

tation of Laws on State an 

(Chandigarh) (Adap 

rescribed by rules framed
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1954 * 
on.—Whe

 

EXP lanation
-— sported by mo S ate carried and 

freight has bee a eee vehicle and goods are 

and paid as if charged, the tax an ba feted 

or goods transport ds passengers
 were 6 levied 

th 
ed at the normal 

carried 

on the route.] 
al rate prevalent 

(2). Where any fare or freigl 
, 

paid by.4 person 
on account 

eight cia
cged ie 

. lump sum 

scription or Con ath for any privilege right o * aay 

which 3s combine 
with the right of such pers r facility 

carried OF his goods transported 
by a Penson beité 

ithout ay further payment 
or at a reduced hare oe 

tax spall be levied on the amount of such lump mor the 

such amount 2° appears to the prescribed authority to be 

jr an uitable having regard to the fare or freight fixed 

by a competent 
authority under the Motor Vehicles Act 

1(3) Where passengers are carried of goods are 

rted by 4 motor ve cle operating on 4 joint route, 

espect of the distance covere 

he rate laid down in sub-section (1) an 

within the State at t 

culated on such amount as pears the same pro" 

ortion to the total fare of freight as the distance covere in 

a the total distance of the journey. 

territory OT State]. 

J be collected by the owner of the pfethod of collec 

i he Central 
Government

] tion of tax. 

in case of Cc rs the Govern- 

‘un m in lieu of the tax chargeable 

        

    
ment may accept a 

on freight in tne manner 

1Sybstituted b 

February, 1969. Y 

Substituted for 

(Chandigarh) (Adapta 

*Proviso added b Punjab 

to have been sO er ded. 

jon No. GSR. 253, dated the 1st 

Punjab Re
organisa

tion 

tects) Order, 1968. 
ment” by the 

oven Concurrent 
Subye 

“state G 

and shall on State an be deemed alway s 
the words

 

tion of Laws
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1Provided further that in case of contract carriages 

the Government may accept a lump sum in licu of the tay 
chareeable on fare in the manner prescribed]. 

5, (1) Save as otherwise provided by this Act, no 

passenger shall be allowed to travel by the owner in a motor 
vehicle unless he is issued a ticket in the prescribed form 
for the journey, denoting that the tax has been paid: 

Mcthod of levy. 

Provided that if a journey begins outside the State, the 
tax shall become chargeable on entry within the State, 
in the prescribed manner. 

(2) Save as otherwise provided by this Act, no goods 
shall be allowed to be carried in a motor vehicle unless the 
person in charge of the vehicle or a passenger, as the case 
may be, has in his-possession a receipt in the - prescribed 
form issued by the owner of the motor vehicle, showing the 
freight charged and denoting that the tax due under thie 
Act has been paid. 

Keeping of ac- 6. (1) Anowner may be required to keep such accounts 
counts and  sub-and to submit such returns at such intervals and to such 
furs. nr authority as may be prescribed. 

21(2) * % * x *k * * ] 
T( 3) * f * % * ok * ] 

(4) If the prescribed authority is satisfied that the tax 
has not been correctly levied, charged and paid , he may 
after giving the owner a reasonable opportunity of being 
heard, proceed to levy the amount of tax due and recover 
the same. 

Taxing Authori« 7. (J) For carrying out the purpose of this Act, the 
ties. Commissioner may be assisted by such other person of 

persons as the *[Central Government] may appoint in 
this behalf. 

(2) The Commissioner, and the person or persons 
appointed under sub-section (1) shall exercise such power 
a peorm such duties as may be assigned to them under 

is Act. 

1 Added by Punjab Act No, 13 of 1954, 
*Sub-sections (2) and (3) omitted . ‘ein ct 

G.S.R.253, dated the ist February, 1965, CONTE! OF India, Notification No 
® Substituted forthe words «State Government”, b ' iy : ‘ ; ’ th ab Reorgan! 

i96n, (Chandigarh) (Adaptation of Laws on State and Concurrent Suufects) Order,
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8. 10 0 er S a ply his | 
IN 69 

= is in possession of a vaio vehicle in the § 
registrati

on oe iteete 
ae 

of 

icate 
$s h 

. 

ual ob vided hereinafter. 

9. (1) A registration certificat 

re ribed manner 
to any o ate shall be gri 

| 

he Prped authority y owner applying ee te the vation Ente 

a fee of one rupee 
* 5 

. 

(2) Every such registration 
certi 

itnout renewal till it is sa elled or suse at be valid 

(3) No registration. certificate s 

person who has not registered. his ee ea
e ie any 

Mo vehicles Act, 1939, and if any such re i 

- apder that Act 1s suspended or cancelled, any ree ation 

vertificate granted under this Act shall be Yee to be 

s the case may be. ° 

gyspended or cancelled, 
a 

atisfied that any 

‘If, rescribed authority is S 

owner 15 jiable to pay tax under the provisions of this 

Act in respect of any period but who has willfully failed 

y for registration OF to 
i i 

giving the owner 

of being heard, assess the amount of tax, if any, due from 

direct that the ownet shali pay in the 

sum not 

by way ° 

erfive times the am f the tax so assessed]. 

certificate of 

(5) If an owner, who has bee 

registration under sub-section (1) transfers, discontinues 

or closes his business, he shall inform th prescribe 

nutority within thirty days his | d the sa 

authority shall cance t ‘tration cer 

date of transfer, discontinuance
 or closing dow 

business. 

! owner any perso” claiming 

O on rep deat 
ee the t aae ase shall inform 

‘thin a perio’ 
| 

to be the le 

me O 

gal re resentati
ve 

the prescribed 
wuthority 

of this fact Ww! 

thirty days. 

O

e

"

 

. 

«de jg’ rest 
der the 

: ‘ ‘ 
yehicle 38 registered 

un 

in which h
is motor VTof

 1953+ 
ai 

t e amount 
of the * 

‘The 
; a 

M words “‘in the dist ct 

Olor Vehicles Act, 1539", rict tted by Punia? times 

Punta 
a for the words 

“One Yad a half © 

Act No. 11 of 1965.



Exemptions. 

Supply of time 
table and table of tg the prescri 
fares and freights. 

70. PASSENGERS AND GOODS 
TAXATION [1952:Phb. Act XV] 

i i Il thereu 7) The rescribed authority shall pon trang 

the Create iD the name of the applicant. fer 

tor vehic] 
7) When any owner transfers any mo icle, t 

seansteroe shall be liable to pay tax and penalty, if a 

remaining unpaid by the transferer up to the date of 

reansfer as if he was the registered owner , and the trang. 
aid motor vehicle without gettin 

feree shall not ply the sac cle w. , 

himself registered Or getting his registration certificate 

amended, if he is already registered. 

1110. The Central Government] may, by general 

or special order and subject to specific conditions, if any, 

n or Class of persons from the operation 
exempt any perso as L Ti tne c 

of all or any of the provisions of this Act, if in its opinion, 

such exemption would promote national! or public interest), 

11. An owner shall, in the prescribed manner, furnish 

bed authority a table of fares and freights 

of public service vehicles and public carriers, a table 

regulating timings of arrival and departure of motor vehicles 

and such other particulars connected with the business as 

the prescribed authority may by order from time to time 

require. 

Arrears of tax 12, Any arrears of tax or penalty imposed under 
to be recovered 

as arrears of 

land revenue. 

Powers of entry 
and inspections. 

this Act shall be recoverable as an arrear of land revenue. 

13. (1) The driver of a motor vehicle shall cause the 

vehicle to stop and remain stationary, when required so to 
do by any prescribed authority in order to enable the 
said authority to carry out any duty imposed by or under 
this Act and the said authority may also enter and travé 

- In the motor vehicle for doing so. 

(2) A person authorised under sub-section (1) shall 
wear such uniform or such other distinguishing insignia 
may be prescribed, may enter and inspect any place ordi 
narily used by the owner for garaging a vehicle or keep!nb 
accounts of his business for the purpose of seeing or ver! yi 
the whether the provisions of this Act or any rules framed 

ereunder are being complied with and countersig 2° 
documents during the course of such inspection. 

e e 
mel Section 10 substituted by Puniab Act XVIT of 1955.
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(3) The prescri ibed 
re that a rived authorit 

' 

ne owner 
of te Men © of this Aci is not tb in order to 

selZ the log book from aoa: inspect an a evaded by 

give a temporary 
ackne perNee such main 

necessary, 

til the log book kKnowledgement 
theref r vehicle and 

un g book is returned to him 7 or to the driver 

2((4) All accounts i ; , registers, docut 

books ° a on aged a motor vehicle shall at. al fe awonatle 

inspection by the Soe eset oF ai ny 

bed authority and the Commissioner or such 

other prescrl 

quthority may countersign
 any or all of such accounts 

registers, documents and books. 

(5) If the Commissioner or the prescribed authority has 

any owner of a motor vehicle is 

reason to 

attempting 
yment of the ta i 

ting ‘0. 
x under this Act, t 

Commissione
r OF such authority may, for reasons to be 

seize such accounts, registers, documents or 

as may be necessary, and sha 

rant a receipt for the same, and shall retain the same only 

or so long 4s may be necessary for examination thereof 

or *[for the purpose of any proceedings unde 

6) For the purposes of sub-sections (4) an 

rescribed authority, as the case 

Commissioner 
OF the Pp 

may be, may enter any place of business of the owner © 

a motor vehicle]. 

4713-A. (1) The prescribed authority may, if he has Impounee 

reasons to believe that the driver OF, conductor 
of a motor 

vehicle has contra 
f this Act or the 

of 

vened any rovision OF 

any order oF direction made or 

ing under sec 
‘on Officer, 

concerned
. 

thorit 
seizing the licence 

or 

aut a (1) shall give to the 

cribed 
(2) The presc ried

  Tpesectio 

other documen 

——_—
_—_ j 

19 of 1958. 
; 

rt Punle Act a bY Punjab 
Act No. 7 of 1963. 

| 

‘on’? by the Government
 of indie 

O3e at 969. 

*Substituted
 for 

SR 253 
Notification No. &- 

‘Substituted 
by ibid.
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person surrendering the same a a pet a 
ment therefor and such acknowle gem 7 all hay 

effect, until the licence or other documen re retirned to the 

driver or conductor, as the case may be, asif the same hag 
not been seized]. 

of assenger shall upon demand made durin 
the ae 7 immdeiately before or after the journey 
produce to any prescribed authority the ticket, voucher 
or document relating to his travel, or to thecarriage of 
his goods. On his failure to do so he would be charge. 
able with twice the fare as penalty. | 

Ss 

1[14-A..(1) Whoever contravenes, or fails to comply 
with, any of provisions of this Act or the rules made 
thereunder or any order or direction made or given 
thereunder, shall, if no other penalty is provided under this 
Act for such contravention or failure, be liable to impos;- 
tion of a penalty not exceeding five hundred rupees, 

(2) An officer of the rank of Excise and Taxation 
Officer appointed under sub-section (1) of section 7, may, 
after affording to the person concerned a reasonable 
opportunity of being heard, impose the penalty specified 
in sub-section (1)]. 

“[15. (1) An appeal shall lie to the appellate authori- 
ty appointed by the Central Government in this behalf, against any original order passed under this Act within sixty days of the passing of such order or within such 
further period as the appellate authority may, for sufficient 
cause, allow. 

(2) Save as provided in section 16, an order passed by the appellate authority shall be final]. 

16. (1) The Commissioner, of his own motion, ot, on application made to him in the prescribed manner, may call for the record of any proceedings, which ar pending before or have been disposed of by any other 
us Act for the purpose 

ality or propriety of such 
de therein and may pass 

authority subordinate to him under tl of satisfying himself as to the leg proceedings or of any order ma such orders in relation thereto a S he may think fit: 
*Added by the Govern 

  

February, 190, ment of India Notification No. G.S.R. 253, dated the 1st 
*Substituted by ibid. 
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provided that the 
4 ® . 

owner
 Wi 

nly within one year fro ay make such ati 

to be revised. m the date of the order Pequited 

(2) No order shall be 
. ni nade us ; 

next Pre i ae without vine oh etre or ity 

other P interested a reasonable Soportunity of bei nig ing 

neard. 

19. No prosecution sl i 
. rall lie against ¢ 

authorise’ under this Act for anything fone orgnt io in 

to have been done in good faith under this Act ee the rules 

made thereunder. 

any Exclusion of jur- 

No Civil court shall have jurisdiction in 

the 1[Central Government] or any prescribed isdiction of civil 

empowered by this Act or the rules made ov 

to dispose of or take cognizance of and 

he manner 1n which the #{Central Govern- 

ny prescribed authority exercise any powers 

vested in it or him by or under this Act or the rules made 

n Bat of proceedings. 

20. 

matter, which 

authority 1s 

thereunder 

regarding ¢ 

21. The prescribed authority shail, in thé prescribed Refunds. 

d owner, applying in this 

manner, refund to a registere 

behalf, any amount of tax paid by such owner in excess 

nt due from him under this Act. 

of the amou 

22. (1) The Central Government] 
may make rules,* power to make 

for securing the payment of tax ules. 

consistent with this Act, 

he purposes of carrying into effect the 

this Act. 

dice to the generality 

ti nd without reju 
(2) In par icular a ~ the tCen(ral Government] may 

of the foregoing power, 
‘ah and the inter: 

make rules :— 
hich 

sing the manner 10 whic 

«) prescr 
pich tax shall be paid under section   

Substituted
 for the words 

ion of Laws on 

(Chandigarh) (Adaptation 
5 

1For Rules framed under this Act, $6 969, 

3497-E&T-52/8787, 
dated gth Septem
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ms of tickets and receipts under 

Pb. Act XV]- 

(c) prescribing the for 
section 5; 

r and payment of tax 
4(d) prescribing th ne [(@) prescribing the man d imposed under this 

and penalty assessed an 

Act;] 

(e) prescribing the manne: 

under section 11 ; 

1(f) prescribing the manner in which 

this Act may be preferred]; 

and table of fares 

appeals under 

(z) prescribing the manner in Which revision 

application may be preferred ; 

(A) prescribing the manner in which refund under 

section 2] shall be made; 

(i) to provide for any other matter for which rules 

can be or may be prescribed. 

4Cleuses (d) and (f) substitut 
: 

GSR. 253, is) + (f) pobetite ed by the Government of India Notification No. 

   


